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there should be a forum for farmers, a forum
for the uplifiment of rural areas. I look
forward to the day when we in this House,
leaving aside party ideologies, can get to-
gether and if the Government is not listening
to us, hammer the Government and make
them implement the irrigation projects,
the fertiliser projects, projects for providing
drinking water, etc.

With these words, I take note of this
motion and I hope the Government will pay
more and more attention to the upliftment
of the rural areas.

SHRI KANWAR LAL GUPTA : I may
be allowed to move my substitute motion
I want to go, Sir.

MR. DEPUTY-SPEAKER : I will take it
as moved.

SHRI KANWAR LAL GUPTA : I beg
to move :

That for the original motion, the

following be substituted, namely :—

“This House, having considered the
food situation in the country, recom-
meods that—

- (a) more quota of wheat and rice should
be allotted to Delhi for rico-caters
and labourers;

(b) more quota of sugar should be allot-
ted to Delhi;

(c) arrangements should be made to
supply coarse grains adequately to
Delhi; and

(d) restriction on the movement of
foodgrains except wheat and rice
should be removed immediately in
view of the bumper crop this year
with the ultimate aim of abolishing
food zones.” (7)

SHRI P. K. DEO (Kalahandi) : Mr.
Deputy-Speaker, Sir, agriculture is the basic
industry in this country. It can give us
adequate food for the people, raw materials
for industry and full employment. Even
then, food shortage has become a chronic
phenomenon in this country bringing in its
trail periodical famipe and misery.

MR. DEPUTY-SPEAKER : He may
resume his speech on the next occasion.
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*Half-An-Hour Discussion.
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“As for the appointment of Pension
Commission he did not think it possible
at present.  The Prime Minister, however,
promised to examine with sympathy the
points raised especially the question of
dearness allowance and medical relief,”

7g A AEEIgT WG S & Ara
g& 1 Y wam Felt s Age widy
¥ IAFT g gE A | qq IR AR
¥ oY w1 97 7 foavaT 1966 H AT A
BRI AW WE:

“You have waited so long. 'Wait for a
few months more when our financial posi

tion is expected to improve.”
o oY 9L TAN WY A g fR A
Frgar A foad §
“This short and sweet remark convinced
all those who heard bher of her sincere

desire to belp and that it was not the
stereotyped official evasiveness.”

(HA. H. Dist)
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“Pension is an entitlement such as pay

of the working employees and it is inte-

grally connected with pay. Therefore,
similar considerations as for pay should

be applied to the pensioners, mot as a

matter of grace but as a matter of obliga-

tion by Government.”
STHTY 9 FT FgAT 48 & fF 78 g
X UF FarevmT g ) § avgan g R
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T+ v AT Iifed

ag araer dfFT § e & g
ot JoTar mav ar | FfF 7 AEer dwa
1 AT A, IAF "N F A A AR
FHATICET & oY 60 § 77 AT § WY
F ST F ATAF AW AT AT T AR Y
FHWA T AT 453 97 29 A¥a7 F qfc-
=Bz ¥ I §8 famr & 3991 4 amsr a7
FX FAFT ATFATE

“It has been asked by some former
employees, as also on behalf of those who
are still in service, that there should be
adjustment of pensions to meet increases
in the cost of living, and it is argued that
equity demands that the real value of pen-
sions, particularly of the smaller ones, is
maintained. Attention has been drawn
to the well-known fact that pensioners
are among the sections of the community
which suffer most in a period of inflation,
and the problem is, therefore, one with
moral and human aspects. Those who had
retired before this Commission was set-up
are beyond our terms of reference; but
retirement benefits being among the impor-
tant conditions of service we are concern-
ed with the question of adjustment of pen-
gions of those who are in service and who,
on retirement, may find the real value of
their pension substantially reduced be-
cause of increase in the cost of living:
We recognise that the claim for relief in
such cases would not arise on contractual
grounds; but we think that on humane
grounds relief should be allowed in cases
in which the pension does not exceed
Rs. 200 per mensem. We leave it to
Government to determine the rate of
relief.”

geifs g8 § FHvW T ag Fwarfs
FigFqa AGET 9T 4@ AT & fag
Fa T & AfFT & IR TW A A
o€ 4@ T FL aFAT) §fF T 0F
I F gETS FHEATY § A gwrh
STl W@ gu IAw wgmE WS &
sfgere firer &, vafae amrfos A
2 oY gfee ¥ Fued & W o ay
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“Very recently, a representation of the

Bharat Pensionen’ Samaj was forwarded

to me and a copy also came to me direct
from the Prime Minister.”

4g aredt ot #Y a0 § v AZET |

“l immediately looked into it and I

bave made my own recommendations.
ME7 LS3/67=10
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I myself felt that something has to be done
for the pensioners. Conditions have
changed. Prices have gone up. In these
circumstances, if possible, something
should be done for the Government pen-
sioners. We in the Home Ministry have
considered over the matter. We have not
finalised it, yet we are in the process of
thinking over or comsidering it. We
have taken it up with the Finance Ministry.
I have had talks directly with the Finance

In regard to medical aid for pensioners,
for all the retired employees of the Central
Government who live in Delhi, we have
already passed orders that they will be
included under the comtributory health
service scheme. That is, they will be able
to get the same facility as the employees
working in the Government get just at
present.

So, it is not correct to say that we do
not think of the smaller people or of those
who arc the weaker clements in socioty.
It is not correct. As I have just now
referred to Government pensioners, the
House can very well judge how we deal
with these matters when they come to
our notice. It does not make any differ-
ence for us whether a proposal concerns
a big man or an ex-President or an
ex-Minister.™

a3 X Y e & ¥9 ae & Al
ot AgET & fr Toedh & o wiw
T HI & ATIAE €7 § AT A9 TS
Q@ @ &, a1 e Wt & s ey
&, Trgafar & For 9¢ agw N a9 AW
Fdifr ey amr d; Ao s
ot & g 97 1Y § A% Oy g W
ag qaaT g o av e ot
w A AT g R FAw F o §;
&Y IR GET 9T W wi ¥ grea §
9 7 T, WifE 55 g 53 8
g # A § O TERT WA W g
7 7ff § xofaw I @ w8
TEa § 7 fomd I foreft wi
& w17 R wgmk A I Tuw F Ay
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Ry AT Y IER AR A AR IS Wi
ffergt & forer e aw % 1 AT Y QR
o ¢

MR. DEPUTY-SPEAKER : I would like
to point out to the Members—already we
have pointed out, not only onee but on
several occasions—that under the new
rule....

SHRI §. M. BANERJEE (Kanpur) :
We know the rule. ‘We have committed
a misteke and we apologise for that.

MR. DEPUTY-SPEAKER : Only one
Member, Shri Lobo Prabhu had given notice
and he is absent now. Then, I have got
four or five slips from different Members.
Ignorance of the Rules cannot be an excuse.
Even if you give an apology, it will not be
accepred in any court of law. Even then,
as the marter is very vital and most of you,
who have written to me, take inferest in
such matters I will stricuy allow only one
question and no speech.  Of course, I must
warn you, those who are participating today
willtake note that next time even with an
apology and excuse it will not do.

SHRI §. M. BANERIJEE : We shall never
comit the mistake.

dt e gAHe Wmt  (fAT)
T et qgIeq 4g T fF 9= grem
e iR @R =g
%1 § wew fafaeex & amw, oF ¥ |1y,
A ¥ T, dwt ¥ g R I
FreaTan fag ao , SH A Y Few &
WY T §, IR IATT qgi ATAT  AY
T WA AZIY W T B I AR
2 g%y § 5 % it § ok s
wae w4t ?

it itfer Tror ferg Wt (@vima)
IqTEAE AERA, ¥ FEA F 9t g g
Y § &% ATA 779 9T ©F 7 %
¥ 69w 8 g 778 Fu § 1
‘oY Y o €Y ot § 3 24 AT 22
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A 61 T § | ST wiW F AY qG-
TEST AN Y| R AET X 58 F 100
T qF T I AT HY T AT AT
1-10-1963 B 200 T4 aF T ATl
# 5 ¥ 10 w94 QAT § FalF ETME
% T afuw @ &0 @ | oA
TRRT W IR AR e Fi s
W T ¥ w AR R R g ?
gar 3ex 7 { % gardt snfas grem A%
T ¢, wufg g 3o T AR, g
IR A I @ wE T
oqfa &1 e g §

SHRI S. M. BANERJEE : 1 would like
to know, in view ofthe assurances
given by the three Prime Ministers and
also in view of the assurance given here, in
this House, by the ex-Finance Minister,
Shri T. T. Krishnamachari, that the Govern-
ment will consider their three demands,
that is, commutation, grant of dearness
allowance and grant of medical aid, whether
Government has given consideration to all
these things. About the C.G.H.S. which
was to be introduced in the case of pension-
ers in Delhi, even that has not been done.
I would like to know from the Minister
whether, in view of the fact that recently
the pensioners came here and paraded in
the streets of Delhi—we cannot expect our
fathers to parade like this—these demands,
specially that of dearness allowance, will be
considered by the Government.

=it Whee Waw (Twhg) - AW
wdRE, § wdl ngRy & I F ag
i so T 5 A g
feufa famgw axer gf 4 aw femx
2N ¥ ar F1€ W foe w9 feafa §
g & fF 9o 7= Sua! fet T
aifas wgmar 2 & 1 W w0 W
@ 1 fEaR 7@ gq 5w v @
N ¥ 97 @ & AR gawt e
reTgAe FE A e A wwa, 9%
T IR gEAT FT g gRY ar
W T FCHIL THIGT & TF 919 T
fearx w3 e @1 ag sk W
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¥ &R fali w S o e A
agra §, w dfeww vz, 78 fafma o
{ T I €1 awg & I W
freelt ofgy wifs ¥ A s @
AIAWHAT AT AW FT g A FYTRT
ag 9t g 7

DR. RANEN SEN (Barasat) : In view
of the fact that in the last Pay Commisson’s
Report, the increased dearness allowance
or some increase in the emoluments of pen-
sioners was recommended, in view of the
fact that they are in a difficult position due
to high price rise, and in view of the fact
that, I should say, Government have made
<ertain commitments, though there is finan-
cial difficulty for the Government of India,
would the Government of India consider
their demands in the spirit of natural justice
so that the pensioners” grievances are
mintmised and, at least with a litthe amount
of dearness allowance, they are able to
make both ends meet ?

SHRI M. L. SONDHI (New D:lhi):
Will the hon. Minister kindly give some
assurance to the organisation called the
Bharat Pensioners Samaj that he accepts the
principle of negotiation himself and also for
the State Governmants because there is an
unfortunate instance of a Chief Minister
of a State who is reported to have told the
delegation of pensioners that if the pen-
sioners find it diffizult to carry on, why don’t
they commit a suicide 7

ft waow wars (faw faedt) -
HEAR AZIKT, F AT TIAT & BAT A1gaT
g s s o s Qs awTAR @
AT 9% gW G Fafed f s v @
g a1 fafrw 291 & ez @ vl &
fag 3o Tuw w1 9% 39 T we anfz
1 fae w2 @ € ot oy & foi
2w & ¥ A A g T ¥ A
et Furer 3+t A, I WRI Y T wgE
& o § &Y A #r gw Fo THgT 2
T § W T Afawre 7€ & fF gawr
¥ g w7

AGRAHAYANA 8, 1889 (SAKA ) Govl. Pensioners 3658

(HAH. Dis)

ot ot ta (381) : Teaw W@,
Iy fFagsmysyaragd
& 70 9T &7 I F & a7 IA& faU
IR FV T IO T fawAr AfEg,
O 7 §© aeqT 1 Argq faad i+
I §B Jue @ A1 S TEa|
faxr ?

SHRI 5. KUNDU (Balasore) : The tra-
gedy with these pensioners is that they are
Jjust like orphans; they do not have any
father or mother. Therefore, their case is
always neglected. What I would Ek: to
know from the hon. Minister is this, This
question has two aspects, the one is moral
and the other is legil. It is moral because,
since these people have worked for so many
years and have spent best of their time in
serving the country, after having served the
country for so long, nobody looks after
them. It is legal because this is within the
contract of service rules that he is entitled
to a pension. When you give pension,
let us sce what is its worth. For instance,
a person who got his pension of Rs. 100,
20 years back. What is the value of those
Rs. 100 to him today ? It is worth only
Rs. 14 wwenty years afier. Since you had
entered into some contractual obligation
to pay him Rs. 100, you must give him not
Rs. 14, but an amount equal to Rs. 100
twenty years back.

Last time when the Government recom-
mended D.A., we wore very happy—of
course, different views were there, but gene-
rally we were happy—that some government
servants got some D.A. At that time, it was
the moral duty of the Government to fix
D.A. for the pensioners also. But they
have not done it. I would, therefore, like
to know from the Minister—let not Minister
say ‘no’; then it will be very unfortunate
because the other three Prime Ministers
have given hope—whether he is going to
consider giving them D.A. and if so, from
which date it will be given to them and
whetber he will get the matter examined
departmentally or through a Commission.

SHRI D. C. SHARMA (Gurdaspur) :
My feeling is—and your feeling is also the
same—that non-pensioners and pensioners
make one integrated whole so far as service
is concerned, especially so far as govern-
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ment service is concerned. There should be
no distinction made between those persons
who work and those persons who have
retired. Therefore, I would ask the Minis-
ter as to why it is that he does not give the
pensioners the three facilities which have
been described by meny hon. friends,
namely, the dearness allowance, free medical
facilities and commutation, If he is not able
to give them these, I think, we should have
a Commission to go into the whole question
so that the aspirations of those persons are
saticficd,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Mr. Dcputy-Speaker, Sir, I do not
have much time and I should like to cover
briefly the main points that have been

[made.

There was some reference to Rajen Babu,
to the fact that he got secretarial assistance
along with the pension of Rs. 1,000 per
month. I am told that the secretarial
assistance came within those Rs. 1,000 and
not in addition to that. Bzcause he is a very
respected leader and something was said
about him, I thought that it was my duty to
set the records straight.

=it AT GOAEIT ¢ W frdlt safed &
TR A 3o T )

MR. DEPUTY-SPEAKER : He is putting
the records straight,

it AR G : 7w g
&Y EE g, oY S wU F G | ga fas
faagRi Fa A FgT )

SHRI K. C. PANT : Nevertheless, it is
something which I thought that I should
mention.

The Mover of this Half-an-Hour Dis-
cussion made a speech in which he made
several points, which were repeated by the
others. He said that if Ministers started
getting pension, perhaps they would pay
attention to that problam. I was wondering
whether he was going to say next that the
‘Members should also bz given some pension,
so that thzre would be all-round support
for it....(Interruptions)
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st g¥o gwo Wit : afeaw afaw
W & A R e

SHRI K. C. PANT : I find that, even
without that, there is ample support and I
at least find mysef in considerable sym-
pathy....(Interruption) Pensionto whom 7

SHRI RABI RAY : To Dr. P. C. Ghosh.

SHRI K. C. PANT : If he survives the
mechanisations of my fricnd, maybe he will
get a pension.

AN HON. MEMBER : From the central
coffer or from the State ?

SHRI K. C. PANT : From the coffers
of the public.

Mr. Deputy Speaker, about this problem,
so far as the principle of it goes, there can
be no difference of opinion. We are. all
aiming at a wellare state. In aiming at a
welfare state we all of us, I think, would
agre: that not only pensioners, but others
beyond a certain age when they cannot earn
for themselves, should get protection from
the society, It is not a question of Govern-
ment servants alone. It was said that
Government servants serve society and the
country, I agree they do, They certainly
do and a right should be given to them. At
the same time other sections of the society
also do their bit.

SHRI S. M. JOSHI : They get under the
contractual obligations,

SHRI K. C PANT : Yes, under the con-
tractual oblizations we do pay them.pen-
sion. But the whole question is : one would
like to have in this country more wealth.
One would like to have greater production
and one would like to be in a position
where one could give to every single indivi-
dual in this country the kind of social bene-
fits which are to-day available in.a gountry
like Sweden or any one of the advanced
socialist countries. It is one of the dreams
of the founders of this country and so,
anybody who counters this basic comcept
would be false to the ideals on which’ our
Constitution is based, However, this* is
somcthing that lies in the futire when we
reach that state of material well being where
we can afford this. For the present we have
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various systems. We have self-employed
people who do not have any pensions. We
have people who are unemployed and we
have people who get provident funds after
years of labour which is largely their own
contributions. We have peolpe who get
gratuity which lies in the field of grace.
AR these various systems are there. But
among these the Government servants, by
virtue of their contractual obligations, as
has been said, are given pensions.

So, this is what exists in our country
to-day and this has got to be accepted for
what it is. It has been said that some
of the ex-Judges are assigned certain duties.
Well I sec the limitations of giving diploma-
tic duties to each and every person.

SHRI D. C. SHARMA : If you read the
laws passed about Judges, you will find that
no Judge will die without drawing a salary
till the last second of his life.

SHRI K. C. PANT : Therefore, Judges
arc well protected. At least somebody in
his age is very wel protected. But nobody
is debarred from working. No pensioner
is debarred from working although I can
well recognize that it is. not easy to work,

Now, T do not want to go inte the sieps
which have already been taken, Pensions
have been revised once in 1958 and again
in 1963. It was mentioned by some hon’ble
Members. And in December 1964 medical
facilities under the Central Govt, Health
Scheme have been extended to pensioners in
Delhi.

SHRI S. M BANERIJEE : It is only in
Delhi.

SHRI K. C. PANT : That is wha* I said.

The increase in 1958 was Rs. 10 upto Rs. 50

and Rs. 1250 upto Rs. 100 and then Rs. 5,
Rs. 7+50 and Rs. 10 are the various slabs of
increases. This is what has already been
done in the last few years—that iz upto
1963, 1t would be wrong on my part to
suggest that the picture in 1963 was whai it
is to-day. It is very different, Prices have
risen sharply in the last few years and there
is no doubt that this has caused difficul
and it has caused difficulty to all pecple
with fixed incomes. And if anybody tries
to suggest that this is an easy situation for
the pensioners, he is being dishonest, At
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the same time, ultimately %0 suggest that
dearness allowance should be given to these
pensioners at the rates at which Govern-
ment servants are given, is a principle which
suggests that they should be treated on par
with serving Government servants. Now,
with all respect I would suggest that the posi-
tion of serving Government servants is
different from that of the pensioners and
the latter, in principle, are not eligible to the
same concessions which are admissible to
the serving Government servants. I think
thatis a principle which will be accepted
by this House,

18 hrs.

! K FEFEE : WETTE WA F AR
# g9 AR A4 AF FY | TG F
IR T 714 | '

SHRI K. C. PANT : The second paint is
that Government must necessarily give first
priority to meet the demands of those who
are mow in service. All my friends have
bzen for ths last faw moaths talking to
Government about the needs of the Govern-
ment servants who are now in service, and
ualarstandably so., This is the principle
thit has got to be recognised. If dearoess
allowance is given to pensioners at rates at
which the Government servants are given
dearness allowance today, then the dear-
ness allowance will coms to somsthing more
than the pension that they are getting to-
day. o

\xyun_ﬁ'._’c. SHARMA : Let him'sppoint
commission, Ve 0
w1 AR G ¢ ATHT T94AT 17
& g T § T 20 9IRI F |

SHRI K. C. PANT : Repetition will not
strengthen the argument. Argument is
strong enough. If I had the resources I
would not my hon. friend’s persuation.

SHRI K. C. PANT : That is where he
and I have got to understand each other.
I have understood what he has told me and*
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now he should try to understand what I am
telling him. The resources position being
what it is, every day we are criticised in
this House by friends orposite for the con-
dition of the econemy in the country.

My hon. friend Shri George Fernandes
waxes eloquent in saying “Where have you
brought the country during the last twenty
years 7 The country is bankrupt’ and so
on. But suddenly now he forgets all that
he has said in another speech, and now he
says that we should find money and give it.
My hon. friends opposite should also recog-
nise the difficulties of the present economic
sitmation. They recognise that resources
are scarce at the moment, and 1 am sure
they will understand the difficulties in which
Government find themselves in this matter.

A number of other suggestions were made,
and I can go into all those suggestions indi-
vidually but really they cover the same
ground,

‘There are two points involved. T would
like to ask Shri M. L. Sondhi who said that
pensjoners should go and commit svicide. . ...

SHRI M. L. SONDHI : I can give this
literature to him.

SHRI K. C. PANT : For my personal
information,

SHRI M. L. SONDHI : It is by the Chief
Minister of a State,

SERIK.C.I?ANT:Hemgchitto
me later.

The other suggestion is that a commission
should be set up.

METLSS(CP)/67—GIFF.

NOVEMBER 29, 1967

Govt. Pensioners 3664
(HAH. Dis)

SHRI JAGANNATH RAO JOSHI
(Bhcpal) : The Chief Minister may say
anything, just as scme suggestions
have been made to cncourage suicide to
check-mate populaticn grewth, So, we can-
not rule out such a statement.

SHRI K. C. PANT : As regards popula-
tion control, 1 am an unzbashed wvotary
of population control. 1 am an absolutely
unapologising and insistent votary of popu-
lation control.

SHRI 8. M. BANERJEE : Let him read
the pathetic letter of a pensioner where he
has said : “Are the pensioners more dead
than alive?, and has quoted the Chicl

SHRI K. C. PANT : Let me complete
what I was going to say. It is past six o”
clock, and I do not want to trouble my hon.
friends.

The only suggestion that has been made
§s that there should be a commission.
We accept the suggestion if the commission
could produce wealth, Where the difficulty
is in finding resources, setting up a ccmmis-
sion to make suggestions which cannot be
implemented for want of resources is mot
statesmanship. Therefore, I would appeal
to those who make that suggestion to under-
stand that the difficulty is not one of inten-
tions or of sympathy but of means.

18-05 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, November 30,
1967/ Agrahayana 9, 1889 (_Snﬁa).
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